


he has not been given his full retiral benefits and

pension. Learned counsel for the respondents states that

a show cause notice was given to the applicant in July,
2000 before his retirement as to why departmental
proceedings should not be initiated against him. Learned
counsel for the respondents further states that since

an enquiry was contemplated, provisional pension has
already been given. I am afraid the legal poSition in
this behalf is that unless the charge-sheet is issued
prior to the retirement, or within two years after the
retirement with the sanction of the appropriate authority,

the pension cannot be withheld.

3 The learned counsel for the respondents stated that
the department had found that the applicant was prime facie
guilty of bigamy and was guilty of concealing this fact.
Because of that a departmental enquiry was contemplated

against him.

4. Untill or unless a departmental enquiry is actually
started, by following the procedure prescribed under law/
rules, there is no valid basis for giving the applicant
only a provisional pension. Respondents are, therefore,
directed to pay the pension of the applicant forthwith
without any further delay. Interest at the rate of 18%
should also be paid for the period of delay. The O0.A is

disposed of accordingly.

5 There shall be no order as to costs.
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